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Force called the Central Industrial
Security Force for the better pro-
tection and securily of certain
industrial undertakings be referred
o a Joint Committee of the Houses
consisting of 45 members; 15 mem-
bers from this House, namely:—

(=

. Shrimati Violet Alva,
Shri K. S. Ramaswamy,
. Shri M. P. Bhargava,
Shri M. Govinda Reddy,
Shri Nand Kishore Bhatt,
Shri Akbar Ali Khan,
Shri B. K. P. Sinha,
Shri M, M, Dharia,

. Shri Krishan Kant,

. Shri Bhupesh Gupta,

. Shri K. Sundaram,

. Shri Rajnarain,

. Shri Banka Behary Das,
. Shri D. Thengari and
15. Shri A. P. Chatterjee
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and 30 members from the Lok

Sabha;

That in order to constitute a
meeting of the Joint Committee the
quortrm shall be one-third of the
iotal number of members of the
Joint Committee;

That in other respects, the Rules
of Procedure of this House relating
to select committees shall apply
with such variations and modifica-
tions as the Chairman may make;

That the Committee shall make a
report ¢o this House by the first day
of the nexl session; and

That this House recommendg to
the Lok Sabha that the Lok Sabha
do join in the said Joint
Committee and communicate
this House the names of inembers
to be appointed by the Lok Sabha
to the Joint Committee.”

The motion was adopted.

The amendment moved by
Balachandra Menon was barred.
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THE DEPUTY CHAIRMAN: The

next item on the Order Paper—the

Passports Bill, 1967. Shri Surendra
Pal Singh.

Y THATAR (I FW ) : AT
§TE ATET | AT AT T ATHE AT AL 8 fF
gufy dfaam & a § & 571 g 997
| "fqae F A0 qrEgar § S9d
AR 1965 & a ar§ fagas g7
fadr 3 &Y = wFar §, SEET TG
ST H A0 | FA gAR A A
MwAe JHEY, TOWENT, ¥ FEH
We FV GET AN H | {1 wrwr o
AT T SATGAT & SEHT A TAT AT |
sad i 7gr & % gt 1965 F a1e
FE7G F(Tas an associate language.

Saqwafa : T@FT haAT g1 T
F ol

=Y TrsrTeaw ;& ooy et %
@ § gfe
SHRI AKBAR

(Andhra Pradesh):
given a ruling.

ALT KHAN
The Chair has

THE DEPUTY CHAIRMAN: [ can-
not

(Interruptions)
=Y TTEAW ;| Sl FY g gwdr
T T A qAT AT @I R\ F AU

qrere *g ®IE | 1963 &1 TaE T
‘65. ..

Iqaamafa ;- ‘Tar’ q9w qr gnfew
g

st TR  faw E v g
I %% T gnfaw &, Sow gafaw &,
Frered gafaw § o X
R LN

o Aot e : AT E
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ot TATORw - wrRifane e
2, 196 3 TG FFIT TF 7T §—

“Notwithstanding the expiration
of the period of fifteen years from
the commencement of the Constitu-
tion, the English may, is from the
appointed day,”—

‘AarEE 3 AN qgAT FAE 1965—

# . continue to be used, in

addition to Hindi.”

a1 et F USwa § st FEh g a7
THRAT§ 1 AT 1965 FF 1T | TAFHT
lql WT 3 —

“(a) for all the official purposes
of the Union for which it was being
used immediately before that day;
and”

o & qf=ai FFwa 9 W@ E |

IqEriafa ;&g av 931 91 WU |
SHRI RAJNARAIN:

“5. (1) A translation in Hindi
published under the authority of the
President in the Official Gazette on
and after the appointed day,—

(2) of any Central Act or of
any Ordinance promulgated by
the President, or

(b) of any order, rule regula-
tion or bye-law issued under the
Constitution or under any Cen-
tral Act,

shall be deemed to be the authori-
tative text thereof in Hindi.”

THE DEPUTY CHAIRMAN: Mr.
Rajnarain, I have never interrupted
you when were on a point of ordcr.
But you are mistaking what you are
reading. You are mixing up Acts
with Bills. Your reference is to Act
and not to Bi'ls. When a Bill becomes
on Act, that provision may be ful-
filled. Therefore, there is no point
of order. I have given my ruling.
And therefore, the Minister may now
proceed.
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&t QAR : 3G, qIFAET |
§ oy,

gqenafy . &4 wfqw 2 9

§t QRarEEw . Wg oH) AT
T AR TR, GRE TG T 7%, <147 7

JqaAMFR : A AT FIE QAT AG
g F suwr g«‘-ﬁh’ I (Unterruption).
This is not an Act, this is a Bull,

1 USHAREY ;A are Fiedle-
qaT § 1 g @ a1 —

“For all the official purposes of
the Union for which it was being
used immediately before thai day;”.

“After the expiration of ten years
from the date on which section 3
comes into force, there shall he
constituted a Committee on Official
language, on a resolution tu 1that
effect, being moved in either House

of Parliament with the previous
sanction . .

T QT 91y, HT Far d
Sgwafa o7 &

You have given the relative portion.
SHRI RAJNARAIN:

“The President may, after con-
sideration of the . . .

THE DEPUTY CHAIRMAN: Mr.
Rajnarain please take your seat.

St TTAATTAWY : AIAA1GT, JGTHTT |
s wreifwad T { AT 997 7 GG
fafgy ar wae a=T |

THE DEPUTY CHAIRMAN: I have
already given my ruling, The Min-
ister will now move the Motion.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
Madam, I beg to move:

“That the Bill to provide for the

issue of passports and travel ., . .”
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st TR - § Ay fage
TEE T M mn § s
oY wETT & i ag wlaw g, § &5 913 o

THE DEPUTY CHAIRMAN: Please
sit down,

~fier At §, W Padee adt § o

T THATTADN : HT AT A1 @Y
g, T & g @ @

[TEE  VIcE-CHAIRMAN
BrarcAva) in the Chair.]

SHRI SURENDRA PAIL =SINGH:
Sir, I beg to move:—

“That the Bill to provide for the
Issue of passports and travel docu-
ments, to regulate the departure
from India of citizens of India and
other persons and for matters inci-
dental or ancillary theretp be taken
into consideration.”

While doing so, I wish to assure the
House that the Government is fully
aware of its responsibility under our
democratic and liberal Constitution.
The Bill has been prepared in full con-
sciousness of that responsibility. With
respect, I should like to point out that
it is not true that heretofore the
Government was exercising its powers
in the matter of issue of passports and
travel documents in an  arbitrary
manner. It was suggested by an hon.
Member from the other side, a couple
of days ago, that the Supreme Court
had cast aspersions on the Govern-
ment and condemned it for the illegal
and unconstitutional manner in which
it was exercising its powers. I submit
that this allegation could not be fur-
ther than the truth. The Supreme
Court had not cast any aspersions on
the Government. They concentrated
their attention to the interpretation
of article 21 of the Constitution which
provides that no person shall be dep-
rived of his personal liberty except
according to procedure established by
law. Their view was that the right
to travel abroad was part of a per-
son’s personal liberty and that it must
be regulated by a law. The power to
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be exercised under such g law must
also satisfy other provisions of the
Constitution, such as equality before
the law.

It is true that before this judgment
was pronounced, the Government had
claimed absolute discretion in the
matter of issue of passports. This
claim was based on the view that a
passport was essentially a political
document addressed to the head of
another State or authorities in foreignd
counfries requesting them to afford
faci'ities of safe travel to the holder
in their territories and to provide him
necessary assistance and protection.
It is well known that the presence
abroad of a passport holder and the
manner in which he conducis him-.:lf
while there, or receives treatment
from the other foreign governments,
its authorities or people, necessarily
bring into play the relations between
India and the foreign countries con-
cerned. Government might have to
protect his interests abroad wvis-a-vis
a foreign State and might also have
to arrange for his repatriation f{o
India at public expense, should this
become necessary. It was against this
background, namely, as an aspect cf
the exercise of its executive power to
conduct international relations, that
the Government had exercised its
powers in the matter of issue of pass-
ports. Only such persons, therefore,
were not allowed to leave India whose
departure was not in the public in-
terest, whose presence abroad was not
likely to be welcome in the foreign
States, or was likely to affect India’s
foreign relations with that or any
other country. The manner in which
this power was exercised, I can assure
the House, was neither arbitrary nor
mysterious. There was a set of detail-
ed instructions to regulate the exercise
of power by all passport authorities,
and the power was subject to adeqg-1ate
supervision. There were provisions
for appeal. The functioning of the
passport office has also been subject
to periodic reviews. During the past
few years, the rules were liberalised
still further so that the general policy
of the Government was to grant pass--
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borts to every person applying for ¢
unless he was such a person or came
within a category whose departure
from India was not in the public in-
terest. By way of il'ustration, I might
mention that in 1964, 90 per cent. of
the applicants were issued passports
out of a total applicant number of
54,685; the percentage increased 1o 94
in 1965 and was a little less than 90
per cent. in 1966. During 1966, the
number of applicants had also gone up
to approximately 83,000. The percent-
age of persons refused passports was
2:5 in 1964 2:4 in 1965 and only -4
in 19686,

That the legal position maintained
by the Government of India was a
plausible one could be seen by refer-
ence to the fact that not all countries
in the world have laws regulating the
issue of passports—the UK. Canada
and France, for example, have no laws
relating to the issue of passports that
a large discretion is claimeq in this
matter even in those countries where
legislation is adopted, and that even
in India, although some High Courts
decided some cases against the stand
taken by the Government, the Dethi
High Court in a full bench judge-
ment (R. N. Malik y. Union of India
decided on 23rd December 1966) de-
cided in favour of the Government
and when the matter came up in the
Supreme Court in another case (Sat-
want Singh Sawhney v. Union of
India) the decision of the Court was
32 and the minority accepted the
contentions of the Government. How-
ever, since the judgment pronounced
by the majority on April 10, 1967 was
the law of the land. Government
was bound to act in accordance with
the law and to comply with it. Since
Parliament was not in session, an
ordinance was promulgated by the
President on May 5. 1967, copies of
which have alreay beepn placed on
the Table of the House and which
is now sought to be replaced by an
Act of Parliament.

May I now invite the attention of
the hon. Members to the text of the
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Bill which has been circulated among
them? They will kindly note that
along with the Bill, a statement of
Objects and Reasons, Notez on Clauses,
Financial Memorandum and Memo-
randum regarding Delegateq Legisla-
tion have been appended. 1 shall
clarify certain aspects of the Bill. The
Bill is divided into 27 sections and.
by and large, follows the provisions of
the ordinance. I shall indicate the
variations between the two shortly.

An analysis of the Bil] will indicate
that it makes provisions on three sub-
jects, namely (i) for the issue of pass-
ports and travel documents, (ii) for
the regulation of departure from India
of Indian citizens and other persons,
and (iii) for matters incidental or
ancil’ary thereto. The Bil], it will be
noticed at once, only regulates the
departure from India of all persons. It
does not deal with the question of
entry into India, which is regulated
by the Passports Act, 1920. Let me
now refer to the main provisions of
the Bill. A distinction has been mad
between passports and travel docu-
ments, Passports, whether ordinary,
official or diplomatic, are generally to
be issued to Indian citizens an Emer-
gency Certificate may be given to a
citizen when he is abroad with g view
to enable him to return to India, and
a Certificate of Identity may be
given to a foreigner, such as a state-
less person, for his travel abroad.

The Bill provides for the machinery
necessary for the issuance of passporte
and travel documents. It also pro-
vides for the procedure for obtaining
passports and travel documents, Tt is
now clearly provided in clause 3 that
no person shall depart from, or attempt
to depart from, India unless he holds
in this behal? a valid passport or
travel document. Since passports will
be issued only to citizens of India,
foreigners must possess valid pass-
port issued to them by their State be-
fore departing from India. Exemptions
from this rule may be made in the
case of certain persons who, not being
citizens of India, are foreigners and
yet depart from India to their coun-
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tries. I have in mind the nationals of
Nepa! and the subjects of Bhutan and
Sikkim,

The Bill clearly defines the grounds
on which passports or iravel docu-
menis or endorsements thereon may
be refused. These are mentioned in
clause 6 ang only safeguard the leg:-
timate interests of the society. Only
such persons will not be issued a pass-
port or travel document whose depar-
ture from India will not be in ihe
national interest. In every case of ie-
fusal, the reasons will have to be
recorded in writing and a copy thereo?
will be given to the app'icant on
demand, except in some cases men-
tioned in clause 5(3). The same pro-
cedure will apply if he is issued a
passport or travel document for a
shorter period of time than what he
applied for. Provisions have also
been made for impounding or revok-
ing of passports on the grounds similar
to those for which passports could be
refused. Any person aggrieved from
the order of the Passport authorities
may prefer an appeal before the appel-
late authority, the only exception
being that no appeal shall lie against
an order made by the Central Gov-
ernment., The Bill also provides that
upon the issue of 3 notification by the
Central Government that a foreign
country is committing an external
aggression against India or assisting
such aggression, or where armed hos-
tilities are in progress, or travel to
which must be restricted in the public
interest, the passport issued for that
country will cease to be valid for such
travel. Provisions are also made re-
garding delegation of powers or func-
tions. The rule-making power is of
a normal character, so that the essen-
tial policy regarding the issue or re-
fusal of passports and related matters
is set out in the Bi'l. The Bill also
makes provisions for offences and
penalties.

I might now indicate the differences
between the ordinance and the Bill. In
clause 6, sub clause 2, a ground for re-
fusal has been deleted, namely “that
the applicant has no adequate means
of supporting himself outside India
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consistently with his dignity and self-
respect as citizen of India”.

 This has been done primarily for the
reasons that there will be difficulties
in applying this rule before 5 person
leaves India and consequently there
might be delays in the issue of pass-
ports. A new clause, clause 13 has
been added providing that passports,
ete., shall not be jissued to persons
who cannot emigrate under the Emi-
gration Act, 1922. Another addition
relates to the repeal of the Ordinance
and savings regarding action taken
under the Ordinance.

To sum up, it will be clear from a
perusa] of the Bill that ihe intention
is to issue passports to every Indian
citizen unless his case fallg in one of
those categories where he could not be
allowed to go abroad In the public
interest. When such action 1s taken,
reasons will be recorded jn writing and
generally 5 copy thereof will be given
to the affected person. The aggricved
persons will have the right to be heard
by an appellate authority where a fair
hearing will be ensured. This, 1 sub-
mit, provides the essentials of g fair
law and a fair procedure whereby the
citizens’ right to travel abroad will be
ensureq consistent with the public
interest.

SHRI RAJNARAIN: Sir, I beg tc¢
move:

“That the Bill to provide for the
issue of passports and travel docu-
mens, to regulate the departure from
India of citizens of India and other
persons and for matters incidental
or ancillary thereto, be circulated
for eliciting opinion thereon by the
5th September, 1967.”

SHRI D. L. SEN GUPTA
Bengal): Sir, I beg to move:
“That the Bill to provide for the
issue of passports and travel docu-
ments, to regulate the departure
from India of citizens of India and
other persons ang for matters inci-
denta} or ancillary thereto, be refer-
red to a Select Committee of the
l’ Rajya Sabha consisting of the follow-
¢ ing members,

(Wer
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Shri A, D. Mani,

Shri Lokanath Misra,

Shri Jagat Narain,

Shri D. Thengari,

Shri M. V. Bhadram,

Shri Chitta Basu,

Shrj K. C. Baghel and

Shri p. L. Sen Gupta (Mover)

with jinstructions to report by the
Tth June, 1967.”

The questiong were proposed.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Now the Motion and
the amendments are open for discus-
sior.  Shri Ruthnaswamy,

SHRI M. RUTHNASWAMY (Mad-
ras): Mr. Vice-Chairman, it is g sad
commentary on the progress of our
civilisation and culture that in the
year 1967 A. D. the Government
should see the necessity for passport
system. For nearly 5000 years, the
world has got on without any pass-
port system. It is only from about the
time of the French Revolution when
nations began to suspect and envy and
hate each other, that the passport
system came to be introduced. And,
now, when we are in a state of cold
war between the East and the West,
between thig bloc and that bloc, each
one suspecting the policies and the
intentions of the other, this passport
system seemg to be confirmed. Time
was when people used to move from
country to country; in my student
days we were allowed to go from
country to country; I never asked for
a passport. I just went, rather my
father went to the steam ship office,
bought a ticket and off people went
from India to Europe; and in Europe
itself, before the outbreak of the
First World War, students and others
went from country to country without
asking for any passport or any Vvisa.
No doubt from the stand point of the
Governments of States, the passport
system s justified on the ground
that it helps the travellor to go from
country to country without any troubln
that it gives protection to him in fore-
ign countries and facilitates ais mnove-
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ments. These are the usual arguments
put forward by Governments in order
to support the passport system. But
from the stand-point of the travellers,
the passport system is a great nuisance
because one has to go and dance atten-
dance at the passport office and wait
sometimeg for hours and one would be
asked ¢o come and visit the passport
office from day to day. Itis 3 prolong-
ed agony-——this process of application
and acquisition of a passport. It is a
great discouragement to international
travel. Also the passport system im-
poses a tax on traveling, so much so
that we may say that international
travel has become international travail
under the passport system,

Let me come to some of the chief
provisions of the Bill. It starts off with
the statement that it is ‘in consonance
with the practice and usage followed
by the Government.” No doubt it is
in consonance with the practice and
usage followed by this Government
and other Governmentg suspicioug of
each other. But is it in accordance
with the usages of civilisation, of ¢ivi-
liseq States, from time immemorial?
Then there are certain vaxatious
conditions imposed by this Bill. An
enquiry hag to be made. The one
principle that ought to regulate the
isswe of passport is that passport
should be issued as a matter of course,
that the issue of passport should be
the rule and the refusal of the pass-
port should be the exception. That
ig the principle that ought to Dbe
followed by all civilised count-
ries. Why shoulg a police en-
quiry be made? I am sure the
Government has a 1list of citizens
whose travel abroad may be a danger
to this country. It they are a wise
Government, if they are ap alert Gov-
ernment, they shoulq have g list of
such people, of undesirable people, of
people who should not be allowed to
go out. Then all other people should
be allowedq the issue of passport as
a matter of course. There is also a
provision for refusal to endorse a
passport. Why should a passport, once
given, be endorsed from time to time?
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Unless a person has been declared an
undesirable citizen whose movements
abroad would be a menace to the
country, would be a danger to the
country, endorsement should galso be
a matter of course. Then there is a
brovision for passport authorities to
be established all over the country
and these passport authorities are
given the power to impose conditions
of their own, not imposed by the Act,
not imposed by the Central Govern-
ment. Of course, the right of appeal
to the Central Government is given
to any person adversely affecteq by
these local rules. But why should the
passport authority should have any
particular power of imposing special
conditions?

There 1s also a provision for the
impounding of pasports. That again
is a very undesirable and dangerous
provision because unless you follow the
principle that the issue of passport
should be the rule and the refusal of
the passport should be the cxception,
you come across all kinds of difficul-
ties. The Leaders of my party in this
House was refused a passport when
he wanted to go to Taiwan by the
Ministry of External Affairs and it
was only oh an appeal to the Prime
Minister that the passport was given.
Political or party considerationg may
be brought into play in regard to the
issue of passport, in regard to the
endorsement of passport and in regard
to the refusal of passport. No doubt,
in the Bill there is provision for an
appeal, but it is only an appeal from
the local passport authority to the
Central Government. That is 10 kind
of appeal, from one executive autho-
rity to another. If the passport system
is not to be used as an infringement
of the liberty of the subject, the
appeal should be to an independent
tribunal-—not a High Court, but an
administrative tribunal establisheg for
thig purpose, g passport tribunal, to
which all the cases of appeal from
loral passport authorities should go.
These precautions should be taken.
First of all, the principle should be
recognised that the issue of passport
will be a matter of course and the
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refusal should be an extraordinary
exception. A police enquiry peed Lot
precede the issue of passport. Already
every wise Government, every alert
Government, has 5 list of people who
are considereq to be dangerous citi-
zens to be sent abroad, whose loyalty
is under suspicion or whose travels
abroad may be against the public
interest of the country. So this de-
meaning and sometimes Jangerous
process of asking the police to send 2
report on the application for a pass-
port should be deleted from any civi-
lised legislation on passports. As I said
the issue of g passport should be a
matter of course and the refusal of
a passport should be an exception and
all the disagreeable conditions that are
now to be found in the Bill ghould be
deleted and specially a provision
shoulg be made for an appeal to an
independent or quasi-independent t+i-
bunal—an administrative tribunal—-to
hear all the caseg of appeals from the
Regional Passport Authorities, It such
amendments are made or accepted by
the Government making the passport
Bill as agreeable ag possible—it is an
evil, a necessary evil which is to be
tolerated on account of the interna-
tional jealousies and envises as well
as the guspicions from which we suffer
at present—but the evil shoulg be
mitigated as much as possible—it is
only when such amendments are made
to this Bill that the Bill ought to be
accepted by the House.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Shrimati Yashoda
Reddy.

st T - WA, 3] OF
ATERE W AT & AT FIT FE AT
I AN FT FoL F¥ | HHT, I TF
T8 91C 1965 F AT WAV FT AT
d g A arq dfqgm § w7 g
9% 1963 ¥ ag feafq aar 7t g€ 1)
T 78 TF 1965 ¥ arg wrar Jifw
siont foet =g ¥ 9T <@ 1 qr =W fean

LU
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[#t TiwATw]
“In thiz Act, unless the -context
otherwise requires—

(a) ‘appointed day’ in relation
to section 3, means the 26th day of
January, 1965 and in relation to
any other provision of this Act,
means the day on which that pro-
vision comes into force,

(b) ‘Hindi’ means Hindi in Dev-
nagari script.”
Then section 3 says:
“Notwithstanding the expiration of
the period of fifteen years from the
commencement of the Constilution,
the English language may, ag from

the appointed day, continue to be
used, in addition to Hindi—"

v F g 7§ fr foedt & arg amyr
AT FY TAG FIA A AT
FRAAAA TS L 1965 F &% A
Fg frar ar fs

“for all the official purposes of
the Union for which it was being
used immediately before that day;”.

I W AW '@
FTOATC & fau stgl 26 SWadr 1965
F q@ =S FT ST AT 7T, TGl
a9 HFAY 26 TAAT 1965 F TG WY
ST Y @ AR A A T g g fgedy
F qrq grg NiATde &7 fasma gt
w0 F U Aar f 9T @A ) 7@y
THHT HHAE § | § NGAI & T FgAT
=rgar g ff @ aF gEar feedr #7 a1y
AET FT T IE FIAT HASAT BT BT
T F qGT AL AT TFaT F HIX T SH Y
ey faar T swar 1 g A
¥ 1 fery s sy fy oy FaTEw
¥ gus' ag s fae 1ar fw fg=y &
TR FYT AGM § | TF gART AIgE
[T g 9R @ST g1 AT & B a
fedt & oy & fas gash 1 & 7
g fa= v v & 1w 7T ST gwar
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g7 s HAS T wdy F 9y fgeEr v
w1t forer Y A&¥ gy & a ot qoer ady
FUAT &7 aal g | gafaw & =g &
T3 WaT & A9 7F FE0 o Gigwe
& ATAR 39 faa 1 F797 fgdy H <@y
ST J1iEd MR gy fae anE gra
T@&ER T ¢ |

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): I would invite Mr.
Rajnarain’s attention to article 343
under which the Act which he has just
cited was made. Now I would further
request him to see article 348, It
reads:

“Notwithstanding anything in the
foregoing provisions of this
Part . .

This Part applies to Part XVII—aud
in Part XVII article 343 is an earlier
article to article 348 and the later
article says:

“Notwithstanding anything in the
foregoing provisions of this Part,
until Parliament by law otherwise
provides—

(a) all proceedings in the Sup-
reme Court

shall be in the English language.”

As such I gee no point of order.

Shrimatj Yashoda Reddy.

s{Y AT IF AT HIAT IH
I AN AGI GIATE T 1 g F AR 17 ?

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): This is under 243
and that is under 348.

Wt IAAREY : qH WA § |

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): When Parliament
has provided. Even article 120, if ycu
see, is subject to article 348 but spe-
cifically it has been mentioned:

“Notwithstanding anything 1n
Part XVII, but subject to the pro-
visions of article 348 . . ."”
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Article 348 is the article

to which
I referred—

“business in Parliament shall be
transacted in Hindi or in English.”

SHRIMATI YASHODA REDDY
(Andhra Pradesh): Mr. Vice-Chairman
I entirely agree with Mr. Ruthnaswamy
when he said that this passport busi-
ness was not there earlier ang it has
been a later development because of
various factors, We al] know that
before 1914 nobody ever possesseq a
passport or meeded one. I; was be-
cause of the First Worlg War for
military reasons ang later after 1918
for political reasong and may be after
1929 for financial reasons that this
passport system was introduced and
during the Second World War under
this permit system going from gne
country {o another became very popu-
lar. (Interruptions). 1 welcome the
Government foy having brought for-
ward this Bill because this is directly
the result of the majority judgment
of the Supreme Court in Satwan Singh
Sawhney case. Before I go further, I
would bring to this attention of the
House twg things. First of all, the
majority judgment did decide that
a passport was mnecessary because of
the international conventions and
usages and it said that a passport is
factually necessary for an Indian when
he trayels abroag because of interna-
tional usages and conventions but the
difference between the minority view
and the majority view was on whether
one had a right to obtain a passport
because the question of personal liberty
under article 21 came in. The majo-
rity judgment said that he had that
liberty and automatically, because the
right was given to him under article
21, nobody could put a stop to his tra-
vel abroad by denying the passport.
Anyway we need not go into the
question of the judgment. To-day we
are bringing this Bill bec~ua<: of the
judgment. I would place before this
House that it is not only so in this
country. Mr. Ruthnaswamy said that
avery civilised country must automa-
tically give a passport and allow people
to go about. There is no question of
anybody putting any restriction on
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anybody going abroad but may I say
this that excepting I think 1n
England . . ,

SHRI SYED AHMAD (Madhyg Pra-
desh): What about E. C. M. countries?

SHRIMATI YASHODA REDDY:
About E. C. M. countries, I will come
later. Almost all countries have some
law or some restriction. In the U. K.
they said that there is no law but my
information is that in the U. K. pass-
port is still Her Majesty’s property.
Il can be recalled at any time.
(Interruptions) They do have statu-
tory control. It is not as if a per-
son can have a passport and it is
not within the right of the Govern-
ment to withdraw it, ang the British
Government can any day withdraw
itg still it is the property of the
British Government. Whether a
person has got an absolute right to
travel abroad has never been suc-
cessfully challenged. Maybe in the
U.S.A., Sir, that the right to travel
has been conceded. But then, this
right to travel s regulated by not
one single statute but by more than
a dozen statutes and Presidential
Orders and regulations of the Secre-
tary of State. Then in the Soviet
Union—Mr. Bhupesh Gupta will be
interested—it is not very clear,

SHRI BHUPESH GUPTA (West
Bengal); I have only interest in this.

SHRIMATI YASHODA REDDY:
Now for your information and for
the information of the House, my

information is this. Absolutely we
do not know whether there is any
law, but there seems to be no in-
herent right or absolute right for &
citizen to leave the country, and it
is more or less controlled by the
Ministry of External Affairs in con-
sultation with the Ministry of Home
Affairs. Of course here Sir, we
have had a sort of control, but then
the Supreme Court has saig that it
should not be left to the executive
directly, to the bureaucratic whims
and fancies, and I am sure many
would welcome it. It is not the
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question that we oppose the machi-
nery for the issuance of passports or
the procedure for obtaining passports;
it is the questiop of the issuance of
passports based on the whimg and
fancies of the people in the South
Block and sometimes the great de-
lays caused by the so-called police
verification and sometimes the dis-
crimination practiseq for no valid
reasons whatsoever. These were the
things which were upsetting the
people of India. And the most im-
portant thing is that it had no sanc-
tion of law ang this defect of the
absence of the sanction of law is now
being removed by this Bill. In spite
of the fact that the Supreme Court
did give this judgment, I think it
would be very safe to presume that
they dig not say that passports
should be automatically given to all
and gsundry. All that they have said,
I presume, is that the issuance of
passports should be regulateq by
legislation. Now if a legislation is
brought forward by Parliament in
a very open ang indiscriminatory
way, and if there is an appeal pro-
vided for, I am sure the Supreme
Court will not have anything against
it. Sir, T would like tp draw the at-
tention of the House to only one or
two matters. In clause 3 of the Bill
it is said:

“No person shall depart from,
or attemp. i{o depart from, India
unless he holds in this behalf a
valid passport or travel document.”

But, Sir, we take “No person” to
mean an Indian as well as a foreig-
ner. I woulqg like to ask the hon.
Minister whether this will apply to
everybody. The people from Sikkim,
Bhutan and Nepal, their exit {from
and entry into India has been cover-
ed by the Indian Passport Act, 1920,
I take it. Will they be treated as
foreigners, and will their exit and
entry be still regulated by the 1920
Act?

SHRI SYED AHMAD: They are
covered by the Foreigners Act.
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SHRIMATI YASHODA REDDY:
They are not foreigners. As far as
Bhutan, Sikkim and Nepal are con-
cerned, their entry and exit are wia
India, by the Indian passport issued
by the Indian Government. Anyway
I would like to have a clarification
from ‘Government,

About appeals, one thing I would
like tg say. I entirely agree with
Mr. Ruthnaswamy as far as the
appeals go. You see in this Bill that
they are more or less

SHRI BHUPESH GUPTA: Does
it add to the dignity of the House?
An hon. Member is fast asleep.

SHRIMATI YASHODA REDDY: I
do not think it is unparliamentary
if one were asleep.

As far as the appeals go, I entirely
agree with Mr. Ruthnaswamy. We
do not know how the appeals are
going to be. (Interruptions) 1 would
like to adg to what Mr. Ruthnaswamy
has said. The appeal should not be
only to the executive but, as in Ame-
rica, we should have the judiciary,
semi-judiciars: or appeal to the courts.
It should not be confined {o the
executive alone. And again, Sir, I
woulq like to say in the matter of
appeals that in America the reasons
must be given for *he refusal, and an
applicant can appear through a coun-
se] who will have the right to cross-
examine and to produce witnesses.
But ip India, the action, if it is taken
in the interests of the sovereignty
and integrity of India, as in sub-
clause 5.(3), or as in sub-clause
10.(5), no reasons are given, and no
appeal is given if it is decideq by
the Central Government. I am sure
the Central Government will be very
democratic in its approach, and cer-
tainly not discriminatory but still, I
do feel that if this right of appeal
is given to a semi-judicial or to a
judieial bedy, it would be better, and
the complainant shoulq have the
right to produce witnesses and te
cross-examine the other side, There
should be the procedure laid down
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for fair hearing ang for the possi-
bility of presenting evidence, Some
provision ghould be made.

Another thing I would like to say
about the passport is this. Our
wording in the passport, if you hava
studied it, is more or less on the
basis of the British Passport; I think
they have copied it more or less from
the British passport. By reques.ing
and requiring the foreign persons to
give the bearer gssistance, the Piesi-
dent may seem to be vouchsafing for
his bong fide instead of simply his
ideniity and national s'atus. In prac-
tice, of course, the President can
vouchsafe for no such thing. Even
a passport-holder of wunblemished
character, previously, may easily
commit an offence. Here I would
like to make a suggestion; I do not
know whether the Central Govern-
men! will bz in a mood to accept it.
But somebody reminded me of the
question of an identity card. After
all, a passport, originally, was meant
to be just an jdentity card, and even
in the International Travel or
Tourism Conferenc> at Rome in 19563
they had saig that the passport
system should be abolished and the
national identity card should be
introduced, apart from other things.
I do not know whether the Central
Government would ever think of
introducing the national identity card
as is the case in the European
Common Market, where just an iden-
tity card is givcn insteaq of this pass-
port system, and 5 person can travel
from place to plac2 though, of course,
as long as the passport wording is
such that the President vouchsafes
for the good behaviour of a person,
certainly the Governmen: will have
the right to look into the antecedents
of the person concerned, so that he
may not commit crime or misbehave
and then bring indignity to the coun-
try. So, if this could be brought in,
I think it woulg-be better. But as
far as this police verification is con-
cerned, certainly there is too much
delay. Government should not allow
this sort of delay, I am reminded
of an instance where the Govern-
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ment gives always the reason that,
in the interests of the country, and
the foreign interests also, the people
should be questioned and their police
records should be scrutinised. But
with all these things what could
Government do when Dr, Teja left
this country? And when, we do not
know, Thus, one feels that on one
side you take such a long time to
verify the antecedents of a person
applying for a passport and yet, with
all those things, one finds, on the
other side that actually one of the
biggest persons, one whao hag done
the greatest harm to our countiry has
just slipped through your hands,
right from Delhi, the centre of the
whole Government., Nobody realis-
ed it and nobody did anything to
stop his escape. This sort of thing
we see. On the one side innocent
people are held up and there is long °
delay. I speak subject to correce
tion, but when I went abroad I was
told by a parent that the wife and a
child were given passports but not
the other child. Thcy haq applied
for passports for both the children.
The younger was given but not the
elder one. I am speaking subject to
correction, as I said. But it sounds
rather foolish. And here is Dr. Teja
who goes away. So I say, do not use
these powers of police wverification
and cause delays unnecessarily., As
long as the person can travel and you
see no reasonable objection, you
should accept th2 application. You
expadite the matter. Of course, it
cannot be said that there should not
be any restrictions at all, because for
more than one reason it is neces-
sary to hava restrictions. There was
another curious suggestion and that
was made by Dr. Jivaraj Mehta, that
no passport shoulg be given unless
a job was ensured. With due res-
pect T would submit that this is very
wrong thinking. .

-

I am very glad that this Passport
Bill has come up and whatever its
limitations I hope the Government
will implement this measure properly
and that the executive officers, will be
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reasonable. As far as appeals are
concerned, I do hope that these
appeals will be made at least semi-
judicial if not completely judicial,

Thank you.

I qIAAW © W T CAiEe-
% AR | F AmF 99§30 -
1o g FamAgara e EiEd
T | 98 R 9 AT ST ATE
oY N fawga Ffae aar T Y )
™I 2 FAT § —

“5(2) As from the appointed day,
the guthoritaiive text in the Eng-
lish language of all Bills to be
introduced or amendments thereto
to be moved in either House ot
Parliament shall be accompanied
by a translation of the same in
Hindi authorised in such manner as

may be prescribed by rules made
under this Act.”

st sgTEC AT Aiw (T frdfia)
qg FW ar g ?

St qwATORW : ag 5 AWA F
¥ 28 )

Wq AP 97 AT A fegd
Yo aifgar o oY S g A
1% T agr At ‘it ARA wEE. L ..
W IR St § wg far ag o g,
E fqo FFae G g 1 FEE W
wTEgEe! AT 93T S A §9NE 5
% §gdFmT 2 § -

“As from the appointed day, the
authoritative text in the Englisk
language of al Bills to be introduc-

ed or amendments there'c to be
moved in eithcr House of Parlia-

ment shall be accompanied by a
translalion of the same in Hindi.”

ag WA AET O 1963 § ¢
gad  foar g § —

“authoritative text in the English
language of all Bills to be intro-
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duced or amendments thereto to be
moved in ecither House of Parlia-
ment{ shall be accompanied by a
translation of the same in Hindi”

ar & wmad faroar & g fadeT s
g s § a7 e o §
U WFT AMET | Fq WAUTTE
) TiawE Agr § a7 & o vew &
g o FT § R o oam w W
91 &5 gy Jfg] o9 a% f wea-
o2 ferdt ciaemA ga® gt A @)
FA | SAATAR FGATE | T FTOaT
e & A e @mar &, wew g3 @
fegdt Judq aifgam o Sy wfem
gWdwmemr g wed oo
a3z &< § 5 o1 95 F ARy
7 gy gioerm A F 5y 9 oY
a9t g 1 5 fame qr g Mg €
gz T watar Y | s, $EE A
Ayl W @ AW, @I AT T
a9 WA, I 9T W e W
gl ST |

ot AFTAT AT B ¢ ETHR TR
1 C el B S

SHRIMATI LALITHA (RAJAGO
PALAN) (Madras): On a point o
order. L@

THE  VICE-CHAIRMAN (SIIR
M. P. BHARGAVA): I will hear you
Let him finish., Have you finished:

st THAREw @ g0 g7 g
e T&A & W< g 9T T & wg
afger @t & ot & @ d5 oy §
I} S C.TFE ATH MR afdw @
a1 7 g wifs ga_san fanfasr
Tm ARy § )

THE VICE-CHAIRMAN (SHR

M. P. BHARGAVA): So you haw
finished now?
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Y awAeEw ¢ @ AT fHaw
73 § % T =0y aeg ¥ T oy
®I$ AITqT g oo § & ¥ 3fag
TG € 1 WITHr g gga & @iy
wFen W R, wafg s fow
77 fam | o A ok ©®
T THT AF FT AEAEFAT AGH S

SHRIMATI LALITHA (RAJAGO-
PALAN): I am raising a point of
order on his point of order. I say
that once a ruling has been given no
point of ordar can be raised on the
same subject. I want to know under
what rule he is allowed to raise this
point of order again.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Well if he has
any further point to bring to the
notice of the House he can do so au
any time.

ot REET A R : WH g fw
FW BT GEST FE FG AT A,
Ig TARY |

oft TeETOEW ;& WTEw A
&w sy | gEw faer g ® 0
T 3 U

“Section 3 shall come into forcz
on the 26th day of January, 1965
and the remaining provisions of this
Act shall come intp force on such
date as the Central
may, by notification in the Official
Gazette, appoint and different dates
may be appointed for different pro-

visions of this Act”.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Have the dates
been abpointed?

sﬂqgsatm;xﬂﬂ: g &Y A1
& "

Sl TAHAATAN ¢ S AT ATT
Tz @ wE U FE W W KN
foqrT Al WY AW AT AT A
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ag 7 %gr 17 fF 9% ‘T’ A fawr
&, T ST ST g & AT T A A
¥ &t wig f @9 5 ANy TE 8,
Tafar grgTa © 13w, R W% 68T
Terdmammdfaeadi ) & a9
MRS SURCTE I G
JFUT 3R 1 YA 3 A 77 ¥E
fear wur § —

“for the transaction of business in
Parliament.”

qrigaTie Y fawmg ¥ T ¥ foe
7g e wr g 5 B & @ o
AN FT AT @ a1 48 @R feyg
FE , AT afy g8 [ ¥ fag s
7 &) A gt g Ww g e f
W 5 drgw wamnE @ fear §
a TG | W ang wg fear g o
g wy fadee € fr oo aug et
T2 F, 79 gma gt g
fey v sy ggt =T S

THE VICE-CHAIRMAN (SHRI!
M. P. BHARGAVA): still I hold that
article 348 overrides all that you
have pointed out. Apart from that
I have ordered Hindi copies to be cir-
culated tomorrow morning.

st frdwm st (v wRw) ¢
s, e & umw w3 faor e
AT 1 T@ e § g AR ¥
wqeeq fag adw gfn ww Efear
F ¥ ¥ ug fia faa § #) g wied-
A ¥ wege 21 ¥ W faan
T——3aY ez ¥ § SOWT W E—
£ g o qead | F wfgw §
I qradEt & 3 & A ¥ fag
FE FAA A AR gt wfeY WK
9T T 9¢ TG g qqa tqg F 39 U
I e ) A< A fdwer
T oy gEFr wer #< foar gy -
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[’A"T fagas EFTT]
qITT 21 FiAgEA A FE
G
“No person shall be deprived of
. his life or personal liberty except
according to procedure established
by law.”
Tg FqET AT § | AT FEE A
99 d% £ FE FT AT 99 T6 59
THX & wfqarw @ @ o1 g
TaAde THT 9T G FEA AT §
e S @ § 3o U@ G
B 3 & fad o oW 9w &<
Ffears gy & =T gdr F1 afonw
g fF @ o FE 7 @ T ;T
frorgr faar @t gl aER & ave
7g Ffears WE |

[Tue DizpuTy CHAIRMAN in the Chair)

qra¥e famr <Y seqa frem mam
TOET J2W Y WEYT g aFar g "<
fireY WY T & fAg e SR & A
FATW T 9ga 91 St F fag srawaswar
Y & W IFA TET gAEw fear
2, SaEw & fau s+l faeer www #
ag a7 T av fF geR W F O AT
FY qIgL A A g & TS ¥ ;R
FTHR X WY O TAF T T Ig JLAET
fear ar f5 ag agmETT § @@ 79
war dfer = ¥ ...

s YAAGY @ 6T GF q5
T, WY TN T FfAg )

THE DEPUTY CHAIRMAN: The
Prime Minister is coming.

st TwArage ;o ®E 9w
falaeet & g @ § 1w fafreex
¥ g T TG € | She should come
exactly at five, R WEw fuf-

T T WA A F4T g9 T WL &3

Qi
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SHRI AKBAR ALI KHAN: She
is busy in the other House.

. TTET 2 I ESE I[N
gSY T gaqiaue A8 § | Ig TR
FT g8y g | It has got its

own time,

gy, g S 7 e F g
& g F A, we wX A gEelw
§ gamr wgy g )

o fadam amf ¢ &Y wedar
39 gymafa o, ST 97 S FIER F
HIqd I T §F| AG TLZAT I FART
AT T AT ¥ ag ¥ 9 9
F faq wig a@R 7 ffea fer ar
o g T q AT 59 GHg Sy
AGHTET gHTET A e TS | Ay
YGER & 99 G YW AT 999 §
fe afs =t fGFY 1 #5 qaee 2
faar sk A% =afe ST Sedww =R
a1 g & wfy guAr sifresear feamy
ar 3¥ qrauie Y wfaw w3 9T fq=<
QAR ] 1 TET IFR F WK A Tga
¥ TR0 g 99 3 o= s & fog
FA TAAT HAT HAEF & | qF
HI GTC X ST a7 FT T F fag
fawr <ar & 3u¥ wga o wferr §,
F¥ ST ¥ fag @ a4 2
gTT 4§ A9 IEIR & qENE §Y
AL W AE ey fw fedy
W F TGTFT G ST FT T OTHT
& wfyarR § agi qedE F 7 S qew
T fFed a9 § g@R e & R
AT § | wad ara 4 (1) ¥ 3@
& —

“The following classes of pass-
ports may be issued under this
Act, namely:—

(a) ordinary passport;
(b) official passport;
(¢) diplomatic passport.”
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f % md swarw (2) ¥ somn
e % —
“The following classes of travel

documents may be issued under
this Act, namely:—

(a) emergency certificate au-
thorising a person to enter India;

(b) certificate of identity for
the purpose of establishing the
identity of a person;

(¢) such other certificate or
document as may be prescribed.”

TE S owg iRy @ OvE §
IH @raq F ag TG qamr FoFn
N WA & ama A s s
s g Aifg @ faatfa 5@ g
fafasr s & wraaid 1 a@E & fay
FET 21 TN maq ¥ fad uF W=
aifar & faF gearem go sn
fegt sefat &Y fe g &
qEae & HIX fedl wefaal #1 qaue
A TF AT | A FH AT @
fF ara 4 3@ g1C 4 SfAg @ g )

WE UM TEE OF AR W 9T,
BT 68! ORI 6 W JITEY 2 H
(%) e (%) ¥ A o & o iy
The ¥ AT AGT E | °TT 6 FT T9-
o 2 F (%) Hage—

“That the applicant has, at any
time during the period of five years
immediately preceding the date of
his application been convicted by
a court in India for any offence and

sentenced to imprisonment for not
less than two years;”.

g fr wAa R omE @
RIS FY CoeFere (el o & ager &
ayar Sy a9 § Wi Fawr g ag ar
Iy qeq T o S o | a4y
g fra o A AR e R A &
gEHT WY IS5 Soaw  fEAT ST
oifgy &1 1 s fR @ oeAfas
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i § wom &Y rh AT ¥ wwee #
frad A1§ awifos st ¥ solifem
foram wmam 1 = e & 7 & & sy
g faw 4Ef awar, aFe & Y
T 7] Wk & fF oow fqaifuad
9T &9 FI A STET qHEGE 3
PR FTR | I T NFR F IETT
2Fr e (Tw) H e  —

“That proceedings in respect of
an offence alleged to have been
committed by the applicant are

pending before a criminal court in
India;”.

¥ o a7 gigar w Fm A
fFar | R Q § @ F faars far
Afoge & agi a5 SEfew s & @
wraq #g ghar g fF #wed fadrs
e g Afvege & gl wwewr w9
@ & gafad ss, arede W e
ST gFAT gAis ag geien faeww
T & HIL 17T FawT 9fore g8y gET
g T ag wwen @ife & s Al
I o3 ot e S Ag TR FT g
2t orrn fF gw FI ¥ g9 9rEee
T I Ay W SY grEgE g
farammm) @O § wET A
T 9 H T SAET e o @l g |
oq W6 A9 FC 590 WO & ) §
g

dfeq sam gaw AarTaw &
(SUT W3W) : WR g2 WE{r I
I, IqH S A q1g ST I
%1, @Y ga% faers S qEHeAr sy
HT FF TG § ag AT THT GLT AT

st falqa ami : g & aE@
agreer s § fF ogedE [ awa
gitEd e wEd € fF sy "
o @ e g Hw g wr fed
g1RT 302 AT 395 & AeqiId HI HWET
99 T L AV 5SS A WA FE (Aug
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[5 firiqa aaf)

forar o1 awar § e R aTa 144

& SeeATT HI FT FI§ AAAT WG G §
_or foeY & U] 8T 107 W AT
I T § a7 {5 & ST 110 FT ATHAT
9 G E AT ST ACHT L.

st §a3 wEgwa @ A1 fEl & S”
F & fFm qua F F 9« @
g

ot fadee =t @ o @, A o
TEWE 7 a1 Far w6 34 & woi
% Al 48 Y GNT g 9dr g, 9
9% gAgr qgd fRR w1 ¥ e
BiZ qEH A FT G F THA & |
o W@ faw § o @it § 999 AR
& delt qTT FT LA WIS OT FEGTE )

AT F A F N AHY aF TG
g o wera fear S arfgd
a9 ST FIF F T F g1 11 FY
QIT (4) &7 9G7 F1 FeT F | 43
LE -

“Every appeal under thiz section
shal be made by a petition in
writing and shall be accompanied
by a copy of the statement of the
reasons for the order pappealed
against where such copy has been
furnished to the appellant and by
such fee (if any) not exceeding
rupees twenty-five as may be pre-
seribed.”

a8 OF EFfaFd WHR & AAAT § |
T@H 25 ®o F LoF T fawFA
T AT g1 I3 5 R ame ¥
% fio ¥ wor T o g aa Wi
EF TG @ WA 915 | WK OeE
1 ST YU T@T T § T8 WO
WA XA A &1 TEH F AR
gTT 15 ¥ Fdid Oh GF g, IF
wY—

!

“No prosecution shall be institut- |

od against any persen in respash of

any offence under this Act without
the previous sanction of the Central
Government or such officer or au-
thority as may be guthorized by
that Government by order in
writing in this behalf.”

O ¥ 9 ¥ a7 16 ¥ 33 §—

*“No suit, prosecution or other
legal proceeding shall lie against
the Government or any officey or
authority for anything which is in
good faith done or intended to be
done under this Aet.”

A gw T & 9w 7 agg wivw
arerd, aga - fuw wlvaat ooy g7 ¥ S
@Y 3, 98 AR} T GTfey oY 1 Faw 4g
frg 3% & fs g Tz ®9 F AW
g e 9@, TOF w0 TEAHE

¥ T, WA F HIW W e

WEl AT HAST | WA 9% et
Tt ¥ AR @ SRt 1 ' W
Hag M SF T g 1| 398 o9 wrET
F1 frowsr &9 ¥ sqag T gy
oY, ATy F1 D18 o7 qEer O, .
SHR] SYED AHMED: My ime.
pression is that no prosecution can
be launched against persons who coms-
mit offences in confravention of the
Passport Act unless the prosecution is
sanctioned by the Central Govern-
ment. The Section does not adum-
brate exemption of Government offi-

cials from prosecution. It has nothing
to do with the cases against them.

ot e amt : W @ §,
N s admiar T8 &
o ¥ e gra 22 % R | fAdaw
FEW | Y SUEEmia St "
Fmgr g § I a3 wfiwe ¥
TET L1 QTR WX A1 &Y far B
TREE 2, ¥R W & N 9R
a1 qrEuE 3 ¥ TE FT &, GER
R WIg & W ST & soa
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gifasT § ¥ fmit 1 97 £ @
R SR 918 A 9% qFG A FL
T AR T 56 TFR A Tga T0F
iRt 703 e {3 w1 9 wfer
g A1 W 7 o7 gy 1w 22
q q@R & 9| o) afgs § S
wfaFd A faega e & 1€ &
“22. Where the Central Govern-
ment is of opinion that it is neces-
sary or expedient in the public
interest so to do, it may by noti-
fication in the Officia’ Gazette and
subject to such conditions, if any,

as it may specify in the notifica-
tion, . . .»

W g " e g g () -

“{(a) exempt any person or class

of persons from the operation of

all or any of the provisions of this
Act or the rules made thereunder;”,
T 470 F) fAFreaT 91fgy | ag a
& axF F fwar § @A F
fad sl & | WX WIFTC 98T
FEAT WTR Ay Gy o e & fay oy
%z 30 f g w1 A faar g
gyarad, frga gafaaw, JwEd g
& 39 9X AN TG § T "I aHR q4-
Al FON AR fFaw 9) sant T
T 3 Wi gax wafrdl Y e
A FHY IR AOAN 1 T IFR
T9 FTAA & [ITT ST AHT T A3 <
FA F q0E, I AT qHAT F L
Wt o farer A g & ag W T faet
T 98 9 WY N FT @ ¥
Teqa gl fFar @ § AR aE A
go¥ fasy § agq seaardt #F § #6F
giw 1 § foig § ame, gftw 2
& frota 3 g w1 & T @ A<
gax war fam R o wea fiw
wl & 9T fFd T & wney 7 fra
q7, safay aF 7 98 FTEATET B
F fad oot & ot 9y @ am &
s fear g 4
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HIEAT, AT GFR W e wY
9T ST FIEET § W IRaqy ¥ awy
il ¥ fad onm v ¥ 3w faw W
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RE PRIME MINISTER'S STATE-
MENT ON WEST ASIA

SHRI LOKANATH MISR4
(Orissa): Madam, if I may make :
submission, we thought that the
Prime Minister, who is there in the
other House, would come here to make
her statement. The consensus of
opinion on this side is that we zould
have the statement tomorrow so
that

HON. MEMBERS: No, no.

SHRI LOKANATH MISRA:
we can have the latest position.

SHRI M. M. DHARIA (Maharasi-
tra): No, no. Today we must have
it,

(Interruptions)

THE DEPUTY CHAIRMAN: Order,
order.

SHRI LOKANATH MISRA: The
difficulty is that we shall not be
having any additional information. I
is a prepared text. The other House
has dealt with it. If we can get some
additional information tomorrow, it
would probably be better and we
could put our questions tomorrow.

SHRI B. D. KHOBARAGADE
(Maharashtra): Madam, first we were
informed that the hon. Prime Min-
ister was going to make a statement
in this House at 2.30 p.m. and later
we were informed that the hon, Prime
Minister would make the staternent
at about 5 p.M. I do not know what
are the difficulties in the way of the
Prime Minister that she should treat
this House with such contempt. The
statement has been postponed twice.

SHRI AKBAR ALl KHAN
(Andhra Pradesh): The statemeni, is
being made ju the other House.



